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0. A. N o. 919/10 

Q.I.x)DER DATED 10" JANUARY. 2011 

D.K. Pradhan......- 	 ......... ..-Apphc.'ajit 

V rls~ 

U11-Ion of India,'ve- Others ........ ........... ........ ... ....Respondents 

Corain: 
I-IONTLY MR. C.R. MOHAPATR.A, 

lkl-~ 

HONTLE. MR. A.K. PATNAIK, JUDICIAL IMEA-IBY-R 

Heard 'S-ri D.K. Mohanty, Ld- Counsel appearing for the 

app 	-nd Sri U.B. Whapa-tra, I.A. Sr. Standing Cotuisel.,.Tpearing On . 	- licant a 	I 

-notice for the Respondents on whoin a copy of this (-').A. has already been. 

-d. served and perused the'm.aten& placed on, recoT 

I This Onglilal Application has been filed bl., the a plicant M 

,Rnth. the follow-U'l-g prayer:- 

"(a) To direct the Resp. ondents to grant hin. i the reguhv- scale o f 

pay which is attached to the post ofTechiucimi,. 

(b) And be pleased to pass any other orLier/orders. ass deemed 

fitand proper." 

3. The facts of the case, as revealed from the 0. A.. are that the 

app " c a t 	II - nt, while working as skilled worker 	 in Door D-arshan 

Kendrain van*ousL,P.T.V. Cenlers since. .17.01,1995 on casual baSIS under 

the Respondent-Department had represented to the 'Superuitendent 

Engineer, Door Darshan Kendra, Bhubaneswar (.Respondent No.3) 

requesting, thereln to confer ffis regular scale of pay attached to the post (--)f 



,\A 

Technician at par with his, counterparts *instead of casual baks 171ide 

Annexures-A/4 & A/6 dated 29.01.08 and 12.10.2009 respectively. I'he 

nev 	 i d the 	r VI SI. - ance of the applicant is that though he acquire 	P 0 on"il 

le 	ltzsued by th . State National Trade Certificate In the trade (-A E xtrical. 	 e S 

Cotincil for vocational TRIMi lng (Annexure-N/1) and the Trade CeT.tificate 

of TV Radio Technical Trade Test ".Issued by the Principal Regional 

Tram'inog Instiftite (AnneXIITC-A,12) eligible for regular Technician at the 

time of his appollitment, he was given appointment on casual ba,131s, wIffle 

other candidates who were Rmi'larly placed at par W11th the applicant, were 

given appointment on regular brWqi.s. He has not so ftu been granted the 

slinilar benefits notwrithst,,uid-ing his repiresentations, Vide Annexures-A/4 

& iV6 dated 29.01.08 and 12,10.2.009, respectively m.ade to Respondents. 

Hence, the applicant has moved this Tribunal With the present Original 

Application with prayer ass referred to above. 

We have heard the LA Counsel for the parties on the 

question of' admission. Duning the cotirse of hearing, Ld. Cormsel 

sider subniitted that, a direction may be 1, 
	

to Re-T.-ondent No. 3 to. con.' 

and dispo,~;.;e (if the. pending representation,,;; with a speakingOTder within a 

perlod of two montfis with intimation to the applicant. 

Havilig regard to the 	 made and as agreed to by 

the Ld. Counsel for the parties, without going into the merit of the case 

Respondent NO3 is directed to consider and dispose of the pentling 

representat ions nde Annextires. AA Sz A/6 as per law within a pen' od of 

two rnonths ftom. the date of receipt of copy of this order, under intiniatioll 

to the applicant 



T- S- 

6.With the above observation and direction, this O.A. is 

disposed of at the admission stage itself. No costs. 

'.Send a copy of this order along with copy of the O.A. to 

Re.T.ondent No.3 for compliance ~md free c0ples of this order be made 

oveTto the Ld. Counsel. foTthe parties. 

Sn' D.K. Mohanty, Ld. Cowisel, appeaning for the applicant 

undertakes to deposit the postal reqm'%.'te by tomorrow. 
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